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IN THE CENTRAL AbMINISTRATI\IE TRIBUNAL : HY0ERBAD BENCH 

AT HYOERABAD 

ii 

B.A. No. 292/91.' 	 Ot. of Decisaon  

1. T,ti.Sitararna ari Dutt 

2.Sflt (lanjula.A., 	 .. Applicants. 

vs 

The Union of India rep. by its 
Secretary toGovernment, Ministry 
of Health & ami1y Welfare, 	- 	 I  

Nirman Bhava, New Oelhi. 

The Dirsctor National Malaria 
EradicbtiOn Programme, 22, 
Shamnath Marg, OsihirilO 054. 

The Regiona1 Director, Health & 
Family Welfare, H.No. 1-14-256A8-19 
Prakashnaga, Near Airport, 
Hyderabai. 	 .. pesondents. 

Couhsei for the Applicants 	: Mr. N.Ramamôhan Pea 

Counsel for th Respondents 	Mr. N.\J.Rama4a,Add1.CGSC. 

C OR AM 

THE HON'BLE 41 A.U. HARIDASAN : MEMBER (JUOL.) 

THE HON'BLE 5*1  A.B. CORTHI 	MEMBER (ADMN,) 
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D.A. No. 292/91. 	 Ot. of Decision : 8-8-1994. 

As per Hon'ble Shri A.V. Hariciasan, Ilember (Judl.) 

The applicants being sponsored by the District 

Employment Exchange, Hyderabad have been appointed and 

continuously working as Laboratory  Assistants under the 

Indian Couni of iledical Research Scheme No.2(A) p.Faicj 

Parum flonitoring Scheme, Hyderabad under the control of 

Regional Director d' Health and Family Welfare, Hyderabad. 

Their grievance: is,that though they have been continuously 
/ 

working from 1983 onward,their services have not regularised 

though there was. a propose4 for integrating the project 

with the Department of Health and Femily Welfare. They 

have been makin9 repeated representations and till now 

no ft nal deci sian to a be an taken in this behalf by the 

Government. therefore, the applicants pray for the 

following reliefs:- 

Oirect the let rsspondent to fThalise the issue 

of integration of the Research teams on malaria into 

the Directorate of NMEP forthwith. 

Direct the respondents to regularise the service 

of the applicants  by conferring attending benefits 

arising out of continuity of their service. 

Till such time direct the responcbnts not to 

terminate the $ervices of the applicants and. tc T 

continue than in service under the Directorate of NMEP 

and pass such other order or orders as are deemed fit 

and proper. 
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It ha been alleged that the Honbla Supreme 

Court of India has in an almost similar case d-n W.P.Nos. 

5876-57 Indian touncil of Medical Research Workers 

Association Vs.Union of India, on the basis of the 

assurance giveniby the respondents before the Supreme Court 

directed that t'e Government should give cont inuity of 

service to the pplicants from the date of their initial 

employmeit on rgularisatiOn and that the applicants in 

this case are also entitled to the same relief as they 

are similarly situated. 

In thL reply statements the respondents have 

stated that the High Power Board had made a recommendation 

that P.F. MonitOring is a regular activity and that it 

should be made 6n integral part of Directorate of NMEP and 

that this rocominendation is under consideration of the 

Government. Thy have also indicated that as the projects 

in which the aplicants are working is not lkely to be 

wound up in the near future. Ihere is no threat to the 

continuance of arvice of the applicants. 

both 
We have heard learned counsl forLyarties 

and we have gob through the material papers. The 

respondents hav 
I p admitted that the High Power Board has 

opined the 	Monitoring is a regular activity and it 

should be intaoated with the NMEP. What remain .5 is 

taking a policy decision by the Government we are of the 

view that1kn the light of this admission by the respondents 

it would be proper if the application is disposed of 

directing the r1espord ents to take a final deôision in 

the matter wi in a reasonab]0 time and to extend to the 

Ae 
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applicants the benefit of their service in C9 the 

deci.Ofl is in the affirmative. 	The counsel on either 

aide also areed that the application would e disposed 

of with the above direction. 

5. 	Hence, the application is disposed of with a 

dirsctibn to the respondents to take a final decision 

in the matter of integration of the Research team of 

Malaria into Directorate of 91EP within a period of 6 months 

from the date of communication of this order and if a 

decision is taken to inteqrate1on such integtation1tO give 

credit to the service rendered by the applicnts from 

the date  of their initial employment for the 
	pose of 

seniority and other service  benefits. 

V w;r 

	

(A.e. GO Till) 	 (A.i. Hd 

	

MEMBER (AOMN.) 	 MEMBER 

9ated : 8th August, 1994. 
Dictated in Open Court) 

DEPI 

RIDASAN) 
(JUDL.) 

I T,i REGISTRAR(J) 

sd/spr. 

Copy to: 

11  Thr Secretary to Government, Union of India, 
Ministry of Family & Welfare, Nirman Shavan, 
New Delhi. 

2. The Director, National Malaria Eradiciàtidn Programme, 
22, Shamnath Marg, Delhi - 110 054. 
The Regional Director, Health & Family !p)fare, 
H.NO.1-11-256/B-1, Prakashnaqar, Near Airposrt, 
Hydera bad. 
One copy to Mr.N.Rammohan Rao, Advocate,C!T1Hyd 
One copy to Mr.N.V.Ramana, Addl.CGSC,CAT,Hydera 
One copy to Library,CAT,ilyderabad. 
One spare copy. 
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